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W DELHI .
P

RA 216/94 in
OA-2650/93

7% 7 MNew Délhi, dated the 20th September,1994

. CoRAM
Hon'ble Shri S.R. Adige, Member(Administration)

~ Mre Manju

Peon

C/o CuE () Derlhi Cmtt—-‘lﬂ
ese Applicant

f

(Present in person )

Versus

1e Union of Indie fhmugh the Secretary,
Ministry of Defence, South Block,DHQ PO,
Ney Delhd=11 =~

2, EmineC's Branch, Army Headquarters,
Kashmir House, DHG PO, New Delhi=11
Je Headquarters, Chief Engincer, Westem Command,
Chsndlmaﬂdir-13‘1ﬂ7
Delhi
4. Chief Enginaer ,Headquart arsf Zone, Delhi Cantt,

« Commander WYorks Engineer(Project),
Delhd Cantt-~110010
see ‘bapll'\d-'ltﬂ

(By Advocate Shri M.Ke. Gupla )

DER (OR

[ Hon'kle Shri SR, Adige, Member{Administration ) _7

In this application bearing No, 216/94
filed on 20=5-1994 Mrs Manju has prayed for review of the
Judgment dated 29-4-94 in 0A No, 2650/93 (Mrs Manju U/s
Union of India & Others ) . Ea

2, In the said 0,4, the applicant had prayed

he respondents to uF'[{ﬁf‘ﬁ‘&‘#7PDFRf:placer com
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post of Tracer or any other suisaxfe Group'C?

post commensurate with her qudifications,

3. The case has eome up for hearing on 21-4-1994, The applicant
was represented by her counsel Shri George Pariekan, Nens

appeared for the respondents. On the basis of the avermment made
and the material on records, it was noted that the applicant had
been offered and had accepted the post of Peon in the office of

the Garrison Engineer(P) No,2 Delhi Cantt,, and under the
circumstances, her prayer at this Stage for her appointment t\o

a Group'C?! post was rejected, and the OA dismissed,

4, While arguing that case Shri Parikan had pleaded that in
Smte Sarla Rani V/s Union of India and others(DA No,515 of 1990)
deciding by the Tribunal on 5.2,92 under somewhat similar
circums tances, that applicent had been appointed as a peon on
compassionate basis and she had alse prayed for appointment as
LOC in view of her educational qualifications, The respondents
counsel in that case, had raised no objection to the grant of
that prayar-in that case the respondents had been directed to
reconsider the case of that =pplicant for appointment as L,0D,C,
keeping in view of her educational qualifications, and experience

etc, This also appears borne out from the text of the Tribunals

judgment dated 5,2.92 in Smt Sarla Rani case (Supra)

5. In this R.A,, the petitioner has stated that after her

0.A. was dismissed on 29 4,94 she come to learn that the
were

Tespondents themselvey of theview that the applicant's case for

appointment as LOC should be considered on the same basis as

Smt Sarla Rani's case, Respondents counsel SheGupta also

very fairly and justly confimsd that in the relevant file

of the respondents the view had been expressed that the case

https //PDFReplacer. co
Sarla Rani cas&(swra):Shri Gupta has alsp pointed out that there is




—-J-

b J

'his docuiment is processed by PDF Replacer Free version. If you want to remove this text, please upgrade td

, S://PDFRepl&E:er'com B‘IothBr-Caﬂe Mba Mt JDShi U'/s uﬂiﬂn Bf India & ﬂth

eplacer f'ro.

0A No,1023/93

decided by this Tribunal on 541141993, where having regard to the

a vacancy arose,

Tribunal judgment in Smt,Sarla Ranis caSE(Supra% the respondents were
directed to give preference to that applicant for appointment as LDC

against posts ear-marked for compassionate appointment if an when

6. In the light of these new facts, this R,A. succeeds and is

allowed, The judgment dated 29,4,1994 in 0A No,2650/393 Mrs Manju

V/s Union of Indiz and others is modified and the case is remitted

to the respondents to consider appeinting the applicant ageinst

any suitable Class-III vacancy, in the light of her qualifications

and experience, These directions should be implemented within four

) .
months from the date of receipt of a copy of this judgment, No costs.

S
Member(A)
sk
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